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CENTRAL ADNINISTRATIUE TRIBUNAL
> PRINCIPAL BENCH

© DELHI,
\

‘ REuN. mo 0A 916/86

Shr1 Banuar1 Lal ’ - Versus Govt, oF‘Aesam.'A-

- Shri G.D Bhandari, counsel For ths appllcant.

;present.

The eppllcant uas app01nted as a temporary telephone

 Operator in ‘Assam House, New Delhi, In this application

he has challenged the order dated 20th June, 1986 1esued

" by ths Government. ‘of "Assam, Gensral Adminlstration

Departmant, General Branch, Dispur, transferring and

’pOStlng him as Telephone Operator 1n the Assam Secretarlat
_PABX at Dispur 'vith immediate effect, It is an adnitted

fact that thes applicant. lS an empleyee of the Stats
Government of Assam and does not hold any civil poet

" under the Uniori, Sub section I of Sectlon 14 of the

Admlnistrative Tribunals Act, 1985 clearly defines the

.jurisdlctlon, pouer and authorlty of the Csntral: Adminis-
'traulve Tribunal, Tha same.is reproduced belows

w14, Jurledlctlen, pousr and authorlty of the
" Central Administrative Tribunal.~{1) Save as..
theru139 expressly provided in this Act, the Central
'Admlnistratlve Tribunal shall exercise, on and.-
From the appelntee,day, all_tbe jurisdlctlon, peuere
and eubhoritg exercis sahle immeéiately'befofe that:
day by all courts (except the Supreme Court) in
j{reletion to= ‘ - )

(a)- recru1tment, and maeters concernlng recruit-
‘ment, to any All-Indla Service.or to any
91v1l service of the Union or_a»01v1l post ..
under the Union or ﬁd a'pcst connected with
‘defence or in the def ence servicee, being, in
‘elther case, a poet filled by 2 civillan,'
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(b) - all serv1ce matters ccncernlng-<f S

(1) a mambar cf any ‘All=India Service'cr

(11) 'a person (nct being a member of an
.All-lndla Service or a person referred
to"in c¢lause (c) ) appointed to any

- civil service of ths Union or any civ11”
- 3pcst under the. Unlcn or | '

(1i1) a clvilian (nct belng a member of ‘an
. ,'Al All=lndia Seryice or a person reFFered
to in clause (c) ) appointed to any
‘defence ‘sarvicas cr a pcst ccnnscted
-with deFence, : .

and. pertainlng to the serv1ca .of such member,
.~ Pperson or civilian, in connectlon with the
- affairs of the Union or. of any Stats or of
- any- local or other: authority within the )
 territory of India or under ths control of :
. the Government of India or of any corperation
_cr society ounad or ccntrollcd by thc chernment'

L -(c) all service mattere'pertqlnlng to sarvice. in
.. copnection.uith thae affairs of ths Union con~
cerning a person appcinted to any service.or
post referrad to in sub=cliuse (ii) or sub-clause
(111) of clause (b), being a person whoss ser-
vices have been placed by a State Government: ,

.~ or any local or other authority or any. COTpPOTe - -

-~ ation or society or other-body, at the dlspcsal

cf the Central chornmant for such appclntment

' The appllcant 1s not covered by any cF the categcries_f
mentlcneé in sub-sectlon I oF Section 14 and as ‘such the L
Central Admlnistrativa Tribunal has no Jurisélctlcn to hear

Ja scrvice matter pertalnlng tc ‘a State Lovernment emplcyee.~

: The learned counsel for the applicant ‘hat - ccntended
| that in this case the. Chairman of the Central Administra=
tive Trlbunal, in: excrclsa of the pouwer conferred by- Section.
| 25 :0f the- Act had passed an order on. 31. 10, 1986~permitting
"that tha case may ba prosecuted before the Prlncipal Bench’
and, therefcrs, the mattcr has necessarlly to bs heard on-
merlts as uell by the Principal Bench lrrBSpectiva of . the Rl.
’Fact uhether thc Central Admlnistrativc Trlbunal has. Jurls-'
|- diction to haar or. nct. Ue are unablc to ‘agreg Ulth this:
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‘~4content1on oF the learned counsel. The order passed

fiby the Hon'ble Chazrman 1n exercise of the pewer under
' 3‘ Sect1on 25 is merely for transfer of the case to be ‘heare
: ';'by the’ Prlnclpal Bench. 1astead .of the Bench concerned, .
Exercise’ of the power  of transfer under Section 25 dees_

not necessarily vest the Central Admlnlstratlve Tribunal

;fuith Jurlsdictlon to ‘hear the matter., : SR

The learned counsel Fo; the appllcant seeks per- )

_mission to ulthdrau the applicatlon. The same is allousd
-"‘.L;The appllcatlon 13 dlsmissed as uithdrawn. This u111 not
ipreclude the appllcant ta file another applicatlon in ‘the.
eproper Forum. L
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-A.(D’Surya Raog\ ‘l. o X . (KBUShalkumarg .
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